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O R D E R 

 
Rakesh Sagar Jain Member (J): 
 

1. Admit. 

2. Issue notice.  Sh. Amit Gupta, AAG, accepts notice on behalf 

of the respondents.   

3. During the course of arguments, learned counsel for the 

applicant submitted that the applicant would be satisfied if a 

direction is given to the respondents to decide his 

representation regarding the voluntary retirement application 

filed by him within a limited time period. 

4. Looking to the submissions made by the learned counsel for 

the applicant, respondents are directed to consider 

representations Annexures A-5 and A-7 and dispose of the 

same within a period of one month from the date of rceipt of 

a copy of this order by way of a reasoned and speaking 

order with information to the applicant. 

5. OA stands disposed of accordingly.  No costs. 

 
                                                ( Rakesh Sagar Jain )                   

                                                     Member (J)        
ND* 
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